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Dy Office Supdt. L—II 
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Shri E. Nagarau 
Dy Office •Supdt. L—II 
Central Excise HQrs Office 
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Shri Doddarangappa 
Dy Office Supdt, L—II 
Central Excise HQrs Office 
C.R. Buildings, Queens' Rd 
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Shri M.S. Nagaraja 
Advocate 
35 (Above Hotel Swagath) 
1st Main, Gandhinagar 
Bangalore - 560 009 

The Secretary 
Ministry of Finance 
(Dept. of Expenditure) 
North Block 
New Delhi - 110 001 
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CEWRAL ADMINISThATIVE TRIBUNAL 
BANGALCRE BENCH 

Comrnercia 1 Cornplex( BDA) 
Indiranagar 
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Dated 

Application Nos. 1991, 1992, 1993. 2039 to 2043/86(F) 

Resppndent 

V/s The Secy, M/o Finance(Dept of Expdti 
and 4 Ors 

Appijcpnt 

Shri B. Durgaprasad & 7 Ors 

To 

Shri R. Durgaprasad 
D.O.S. L - II 
Central Excise, HQrs Office 
PB No. 5400, C.R. Bids 
Queens' Road 
Bangalore - 560 001 

Shri A.S. Venkata Rarnaiah 
Dy Office Superintendent L—II 
CEX, HQrs Office, ,Centrai Excise 
C.R. Bids, Queens' Road 
Bangalore - 560 001 

Shri H.S. Ananthapadmanabha 
Dy Office Supdt. L—II 
Central Excise, Lalbagh Division 
Bangalore - 560 025 

Shri B.R. Sridhara 
Dy Office Supdt. L—II 
HQrs Office, Central Excise 
Central Revenue Bids 
Queens' Road 
Bangalore - 560 001 

Shri P.K. Janardhana Rao 
Dy Office Supdt. L—II 
CEX HQrs Office 
C.R. Buildings, Queens' Road 
Bangalore - 560001 
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The Chairman 
Central Board of Excise & Customs 
New Delhi - 110 002 

The Comptroller & Auditor General 
New Delhi 

The Collector of Central Excise 
Central Revenue Bj1djg5 
Queens' Road 
Bangalore - 560 001 

14, The Assistant Co11ec1or of Central Excise 
LalbaghDivisjon 
Bangalore - 560 025 

15. ShrI M. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Buildings 
Bangalore - 560 001 

Sub ject : SENDING COPIES OFCRDER PASSED By THE BENCH 

Please find enclosed herewith the copy of CEDER passed by this 
Tribunal in the above said applicatics onJ-8-87 

Ec1 As above 

IN  

Deputy Registrar 
(Judicial) 



BEFO1E THE CENTFAL èDiiINISThATIJE TRIBUN&L 

ENGAL OF\E 

L)ATEJ THIS THE 27th DAY CF AUGUST, 1987 

Prsnt : HDn'blc DU5tiCS Sri .S.Puttowamy iic..—hairmn 

Hin'b1s 5j P.Srjnjvon 	Manlb3F (A) 

Ap1ictin Ncs.191/06F) C/w 

1392 9 1939 2039 to 2043 of 1986 

1, F .DuIrd, 
J.L.S. L—II C.nti1 Extis, 
P[ i.54J0, Hi Of'fic, 
Queens FEd, C.R.E1dc., 
Banc1iE - 560 001. 	c- f- in 2 :1itin c.1991/85. 

A.5. nktb Rmai&h, 
L)y.Office 5u1 Iintndnt L.II, 
CE, Hqrs Cf?ic, CF B1JCE., 	 / 33. 
UOfl5 F.ca, Fanç1r - 1. 	1 	- 1i2tiLfl r.1992/ 

 
Jy. U S L II, Csntral ExciEcz, 
L2lb2ch )ivii, 

- 25. in a 1icaticn it. .193/86. 

E .I.Sii:Jhar, 

L II Hq1E Lf?ic, 
Cntra1 Exci, Qun F.caJ, 
Bnc1r - 1. 	in 	1itin 	. 2039/63. 

.I..JndI'dhna Rac, 
Dy.CS L IT, Cntr1 Exci, 
HqTE Cffic, CF. L1dc., 
Bdn[a1c1 - 1. 

 

	

zE, in :1icatin 	.204J/83. 

0. B.N.Jinuth.-, 
Jy.OS LII, Cntro1 
Hqis Cft'lcti, 	- 1. 	in 	1icticn 	.2J41/83. 

7. E.Naraju, 
UJE, Under rder of romtin 
on Jy.05 LII, Cntra1 Exci, 
Hc~rF Lffic, B2ncalarc. 	in &1iticn Nc.2042/E33. 

B. Jo2ranL2H4, 
Dy.OS 	II, Cntr1 Exci, 
ueen5 R0, Bon1r. 	aE in o1iczticn ic.2043/83. 

DF.M.S.N8caraj 	 •.. 	Advocate ) 

vs. 

1. Union of Indi2, by 
Srt.ry Ministry of Finan, 
(Jpt.Lf ExJtr.), Nrth E1ck, 

Nw Jclhi. 

:1 
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Chairrnn, 
Cntral BuaW uf Excise & 
Cutum, New Delhi. 

CumptrLller & Auaditer Genarl, 
CCI, NLW Delhi. 

Cllctui ef Cntrl Exci, 
Queen' Fcac, Banclre - 1. 

ssjtnt Collctcr ef Cntr..l 
Exci5, Lalbh Division, 	... 3 in 	:licoticn Nc.19 3/a6. 
E.ncalere - 25. 

( Sri 1.) uva Rc 	... 	ivcct 	) 

These aliiticns hav cLrne ur. bfi th 

Tribunl tcday. Hn'blc JuEt- icz Sri 	.S.PUttaSWi, \Jic:L.— 

Chairrnn, ML±c the flleuinc : 

M th 	utin that arie fcr dtcrmjnatjcn 

in 	ca 	ar, ci.in, wi .ra LSe ti dia 	of thn Ly 

a cammr-1 Lri_r. 

Prier tc 	nd cF L -1 1.1 .13o ar 	nwr 	all '-the  

a lic - ts are wr inc. a5 Deuty Office Su rintenthnt-

Levl IT '.)[5 II') in th C.ntral x:ie 3 Cuatim :crt- 

mnt ef C:varnrnont. 	Prier to 1.1.1533, thcji ja,' Ec.le 

.425-7JJ &mnd that of tha InsacterE w 	.425-3JJ. 

Tha a ;liLcnt clai 	arity with th 1n5; CtIE 

of the Dpaitrnent o div..ra 	fcters. 

b6foie the Ii Py CcTmissiLn LrciIed or by 

1ite Juticr Sinçnul if ths Suime Cuit, the IJLS II 

climinc rarity with the Inspetrs of the Dt. urcd 

th& said Cirniseiui to rcamrnnd for axtsnrline thrn the 

ri 
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vsy time scabs which is allowed to the Insctois of the 

Deitmunt. But it a r iears that the IJ Pay Cemmissign with—

eut prcifically idxEminc thir said claims and mohinç any 

spcific r ommndaticns on the some, however recornrnenieii 

to Guvrnrnnt to revise pay 	le of Inscters from s.425— 

BUd to 14J-290J an'J the pay acales of 1)05 II from .425-700 

to s.14UJ-23JJ. In jt rsolutiun d-ted 13.9.1985(Annexurs 'A') 

and the Cantrai Civil Srvi 	F:visad) Pay 5col5 Rules of 

1983, fluvrnnent hd acca tsd and ha im, 1emcnt2 thorn from 

1.1.1*35. Hnc. th 	1ic-nts in thase sai.iorate and isntj— 

cl a;licationE mdi undar Section 19 of the Administiative 

Tribunals ict, 985('Act') hdvo suurht for a diroctien to 

tho rcpcnentE t 	xtnd them Lhe 	y scala of s.154J-29UO 

E's(r) iF alieuo to Insoctors of th )e;artmant from 1.1.1985. 

5. 	In thaii common ruply, tho ros.cndant hav assorted 

that tho anture of duties F&rfcrmed by the 305 II were not 

comparbbe to th I-ispactGis of the Jepartrnnt an therforv 

thoy wie not entitlsd to hirh.r Fay scle of s.1540-2900 

Ellowed to Ins ctors. 

5. 	JI.r1.S.Nacraja, lca.rncd ccunl for the aliconts, 

contands tht the n tura of the dutiac orformd by JLS II 

and Insootis of t'n Deartmunt in ell iQEj.acts were one 

and the s:me afld ani:l of hinher soales 311cwcd to Ins octors 

was discrimintory and viclativ of erticls. 14 & 15 of 

the Censtitution. 

7. 	3ri 	•]asuiv, Fa:, larnid counsel for tho rcson— 

dnts, contends that the natura of thu dutia 	rfarmsd by the 

305 II nd Ins!ctors 	not unj dnd the Eame a.A were totally 

iffernt and thcrfore allowinc hichr scles to Inspacters 
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Wà5 not diecriminet.ry and does not vi.lte Pirtielae 14 & 

Th of the Ct.nstituten. 

Be 	6tere the P1 Pwy Cmmi55ion, 305 II climeJ 

rrity with In octcrs ar 	fcr Qxtwnding, thcni the FiLy sole 

allwod to Insctcrs faf the Dart. But on the somo thtre 

were no scjfjc r.eommenitjns tu Guv-,rnmant which also 

no.t &x.minc thoir claim 5:2C1t1raliy znd giva a 1etiicn 

anc way er the other. 

9. 	In their aprlirtiens and the iry elaburte 

written brie? ?ilu batare us tcy, tha a; licants have 

rrciur 	a mats Lf material justifyinç their claim tr 

arity with the Ins ctrs. in ard 0 v) of tho written 

hije? th 	:ljcnt hd a sarta thus 

119(v) SUCCUSSiVIZ fla,' 	mm15siuns re slowly 

aro slowly st —by—st 	brinçinc the minis— 

tarial 5u;cr'JioIy cadres U 	less charrnjnr 

in the sonsc th t th2y arc n(.t wO 
quatly rcmunartod. Only to hich—linht this, 

tha chrt is pro: LraH in 	ra 5-10 or th 
Auclic tjn. 	In 	Ia 	v) cf thjr re fr ly, 
tha jrmont mc by tho Fs:wndants, th t it 

is ntural thdt tha scale of ay for the cst 
cf Ins1.octrs will be irnrovad with the as—

sara of time, is nLt at all ccnvincinc, ha—

cause, thi Fsndents have not put forth any 

ro-sen for thjr such averment and at tho 

s6ma tima, the 1a oncnts havu also not ad—

ucad any rcacn for not civinc same troat— 

mont tu 	suuivisory officers. 

Aiss, the Fes;cnJnts hc;va net discicsa as 

te wh:t sin the 303 çe ulvalent trs) in tha 

sama Ja cItmnt h vL cmmittd nd why such 
un—ntuial tietmant to thn. 	Ileants 

further ruquast te ccnsidar thC fLlluwinc.,  

truw JLSition 

Ha 	ClcrI 	Inspector 	3uree with 
Jeu JLS L.I1)uf E.x.(CG) rfarancc to 

	

SCaLE 	SCLE 	XC L.II 

I Py C€rnmission 1931 	133-283 
	

1JU (Protn.) Hichur 

123-200 

II Pay Com.iission 1959 210-330 	210-380 	Equal 

	

III Pay Conmission 1373 425-733 	425-800 	Lowor M. 

ThJ Pay Cammissian 1335 14j0-23J0 	1543-29LJU 	Lewr Max. 

Lcwr Mm. 
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Oy.Office Supdt. Ins.ector Decree with 
(now DC5 L.i) of C.Ex.(5G) reference to 

	

SCALE 	SCALE 	DOS L.I 

I Pay Commisien 1931 	250-325 	200-300 	Hicher 

II Pay C.mmiien 1959 	335-425 	320-435 	Higher Iin. 
Lowmax. 

III Pay Commissicn 1973 550-750 	550-900 	Lowor Max. 

IJ Pay Cornmisian 1936 150J-2660 	NO 56 CAJRE 	Lewar even 
154J-2i00 	when cLmiaro 

with xecruitsd 
Insacter. 

In both the ease as shown in th@ above charts, for 
DOS L.II Lnd DOS L.I, there w 	nothing adverse in 
th minimun basic start and annual increments till 
1.1.86. Dewnwrd trend in tha pcy sc..lss of the  
mininstrial suiorviosry officers 	rn 1 ratiiely with 
Insecteis of the same irtment,(which supervisory 
officr were all alon (fer a ptried of 55 years) 
eithr equ.l or were in hicher status) has now roultad 
in not only frustration but also humiliation to the 

	

licanta ci- dre within tha 	rtmnt and for that 
mdttar even within the same offico also.' 

We are not in a pesition tc say whethar 611 of the stctment 

are correct or not. Even otharwise all these and oth!r facters 

elaberately stated by the @I  tlicants in thair ericinal 	li- 

cati.ns and written brfç undaubtdly rail for 	further con- 

sideration by Government in the first intanc. In this view, 

we consi.ar it IoL r to •jx'ect Government in the Finance Minis- 

try to examino and dcith the claim of the 	licants by collect- 

m c  all such inf:rniation and material as is necessary to decide 

the questions. 

10. 	For,  the abo'm ur oaa, we consider it proper to allow 

the alicants to file their written ier entatiens bofero 

Gevrnment within a reasonable time. Jr.Nararaja seks ene 

month'a time from this day to file the srna beufere the 

Government. J are of th view tht this re uest of Dr.Nacaraja 

is reasonable. Je also censier it preFer to fix a reasonable 

time for tha dis csl of these reresentation by Government. 
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11. 	In the iicht of our at- ova discus5ianE we make th 

f.i11wiriç CrJC15 : 

1 • Wc pormit tho zp-,licantr to filu thix 

wlittEn ieFresentations en their c1im 

bc1ru Gcvcrnrn2nt within & 	rici of 

Lnc mnth from this dy. 

je dirjct tLvrrrnunt of InJia in the 

riinitry of Finunc tc) cxb-nine an dic 

of wrjttun i: resnttin if any tc b 

filud by th 	1icnt5 within aprici cf 

ix rnnths from th3 d~,tL such i':rt-

- ticn5 are fi1d bafcru it. 

All cution,,:, _io ift ui on. 

12. 	:1icticifl 	rc dj 	of in th 	bui_ t:rms. 

But in the circurnEan'cS of thu cs-, wo ciiect th 	arti 

to Lr thii ciuin 

cE—cHIJ 
	

ME[EER () 

— IY 
	Ccç'( — 

tv_k~ 
T? wrv F!STRAR 

ADt' 	- 

ADDuL. 	dCr 
MNGAL(i 


